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None for the applicant., Shri V.Bhimanna for the Respon-
dents, The facts oﬁ\this::ase are as follows &~
The applicemt was initially engaged a8 a part-time

Cgsual Labourer on 31=5=80 with 3 hours work per day. His work .
~ per day~—
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1-8-62. The servicelof the applicant wes dispensed with effect
‘ v

from 17-10-86, He was later re-sngagad with affect from 14-3-87
1

on S hours work per day. It was further increasad to & hours
per day with effect from 14-6-93 in normal seesons and 7 hours
per day in Summer Season. As per the above position the appli-

cant was a part time casual labourer.
%

2e ﬁhéLgchama was formulated termed as "Casual Labourers

(Grant of temporary Status & Reguiariaation) Scheme" dt.12-4-=91,

o4 efpekoni el k-
in thajw schame as ha has rendered continuous service ofLLaast

[
)

ona year and during that period ha had put in a service on 240
days., He further relied on the judgement of the Full Bench of
i

this Tribunal in OA 912/92 and 0A 916/92 decided on 7-6-93 to
state that he has fulfilled theeligibility condition as per the

Full Bench Judgamemt.

3

3. This 0.A. i8 filed praying ror a digection to the respon-

dents to treat him as full time c%sual worker for the purposs
of gramt of temporary statua in Gioup-ﬂ post with all consequential

benefits of HRA, CCA, Bonus etc., with effect from 29-11-89
‘ i
"Casusal Labuu;grtfrant of Temporary Status and Regularisatioé@

g i
dprlomoebin
4, The main condition in the scheme is in regard to fulfile

L

ment of period of service. The applicant submits that he fulfills
the eligibility of service condition of having put in the re-

+

quired number of days of service in view of the Full Bench
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Judgement referred to%@ut it is stated in the reply that the

74

Fuil Bench Judgement referrad to above has besn stayad by the

Supreme Court. No final orders have been given in the S5LP filed

against the full Bench Judgement, In view of the position no

direction could be given in this case till the Sum eme Court

digsposes of thae SLP filed in OA 912/92 and 0DA 916/92, The applicant

is entitled to fiie a representation in regard to grant of tempo-

rary status to him as per the scheme after the disposal of the SLP

referred to above.

5.

»

In view of the above the O0A is disgposed of with no

direction;but the applicant is entitled to file suitablie represen=

b asfomdsnk”

tatioqLFo consider his case for grant of temporary status in-

- ~ s ma o

filed against Full Bench 3udgement in OA 912/92 and DA 916/920n
the rila or Ttnis vencns

6.

avl/

The 0.A. is ordered accordingly. No order as to costs.

/LC A;/J/JI h———"5

(B.5.3 MESHWAR) f (R .RANGARA JAN)
ember (J) Member (A)
\V€i”,,»/’”
Dated: 4th December, 1996, l
Dictated in Open Court.
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